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Proposal for Fresh Enquiry Re: Death
in a Kanpur Hospital due to Glucose

£23. SHR] HAR] VISHNU KAMATH:

Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: ~

(a) whether it is a fact that some
three years ago a large number of
beople dieq in a Kanpur hospital,
after having been injected or other-
“"i_5€ treated with what was then des-
tribed as “Killer Glucose”;

(b) whether any inquiry was insti-
tuted in the matter by the predeces-
Sor Government;

(_c) Whether it js fact that the in-
quiry was halted halfway through, if
t hag been initiated gt all;

(@) if go, the reasons therefor; and
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(e) whether Government propose
to order a fresh inquiry into matter,
and bring the culprits to book? -%

F
THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI RAJ
NARAIN): (a} Yes.
(b) Central Government did rot

held any inguiry.
(c) and (d). Does not arise.

(e) No such proposal is under con-
sideration. The control over the
manufacture and sale of the drugs is
exercised by the State Governments
under the provisions of the Drugs
and Cosmetics Act and Rules. Hence
the inquiry was initiateq by the Gov-
ernment of U.P. and the offenders
were committed to the sessions. The
case is at present sub-judice.

Recommendations of Madan Kishore
Committee on Extra-Department
Svystem

624. SHRI R. . DAS Will the
Minister ¢(f COAIZIUNICATIONS be
pleased to state:

(a) whether some of the recom-
mendations made byv the Madan
Kishore Committee on Extra Depart-
ment sgystem were not accepted by
the previous Government; and

(b) if g0, whether new Government
are considering review of the earlier
decision in this regard?

THE MINISTER OF COMMUNICA-
TIONS ‘SHRI GEORGE FARNAN-
DES): (a) Yes: Sir.

(b) No wholesule review of the ear-
lier decision has been undertaken. In
two cases the decisicn taken earlier hus
been reviewed. In one case the recom-
mendation which wag earlier not ac-
cepted was accepled on review cnd the
Extra Departmental Dclivery Agents
have been authorised to book the regis-
tered articles like the Village Pcsimen.
In the other case relating to the grant
of Gratuity to the Extra Nepartmental
Agents in the event of their quitting the
service om accouat of infirmity, a
review is under way.





